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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING 

AT PUNE 

APPEAL NO. 21 OF 2025 (WZ) 

BETWEEN: 

Santosh Daundkar APPLICANT 

AND 

The Secretary, Ministry of Environment, Forests and Climate 

Change and Others ... RESPONDENTS 

ADDITIONAL SUBMISSIONS RELATED TO 

PROCEDURES PURSUANT TO THE ORDERS OF THE 

HON'BLE TRIBUNAL DATED 5™ MARCH, 2025 

MOST RESPECTFULLY SUBMITTED: 

1. The Appellant submits that vide Order of this Hon'ble 

Tribunal in the above-mentioned Appeal dated 5th March, 2025, the 

Hon'ble Tribunal had directed the Appellant to submit specific 

details with evidence, with respect to violation of the procedure 

specified in Clause No. 8 of the Coastal Regulation Zone 

Notification, 2019. 

2. In compliance to the above-mentioned Order of this Hon'ble 

Tribunal, the Appellant spent substantial time for research and 

collection of evidence, and thereupon the Appellant is submitting 

specific violations of the procedure for CRZ Clearance as stated in 

Clause 8 of the Coastal Regulation Zone Notification, 2019: 

3. The said violations are listed in the paras herein under. 
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4.0 VIOLATION OF PARA 8 OF THE NOTIFICATION: 

4.1 VIOLATION NO. 1: 

In the Application Form, the Project Proponent wrongly 

declared that this project is in the liberal CRZ-II -

Actually, it is in highly restrictive CRZ-IA: 

The Appellant submits that in the Project Information Details 

Form, (ANNEXURE-'A-1') submitted by the Project Proponent, 

at column No. 4 (a), the following Information was provided: 

(a) If Project Site in CRZ-IA provide details of The project site 

Ecologically Sensitive Areas does not fall m 

CRZ-lA 

This particular Information provided in the Application 

Form, which was considered by the Maharashtra Coastal Zone 

Management Authority, was an incorrect Information. 

In actuality, this project was in CRZ-lA classification, because 

the building was a "Heritage Site". That it is a "Heritage Site" has 

been explained in detail along with evidence linked in Ground No. 

1 of the Original Application at page No. 27. Further, the notified 

entry of this bungalow as a heritage building has been placed as 

ANNEXURE-'A-5' of the Memo of Appeal. 

It is further submitted that as to what is a "Heritage Site" has 

been clearly defined in Regulation 52 (iv) of the Development 

Control and Promotion Regulations for Greater Mumbai, 2034 

(ANNEXURE-'A2'), where it has been stated as unde4: 

'(iv) "Heritage Site" means the area within the 

boundary/ extent of the heritage building/precinct/natural 

area included in the heritage list and as shown in the map.' 

As to what is a site, this has been defined in Regulation 2(109) 

of the Development Control and Promotion Regulations for 

Greater Mumbai, 2034 (ANNEXURE-'A-3') as under: 
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(109) "Site/Plot" means a parcel or piece of land enclosed by 

definite boundaries. 

Even otherwise, it 1s a settled position in the Rules of 

Interpretation of Statutes, that if a word has not been specifically 

defined, then ordinary grammatical meaning has to be derived. In 

Collins Dictionary "Heritage Site" (relevant page placed as 

ANNEXURE-'A-4') has been defined as under: 

Definition of 'heritage site' 

heritage site in British English 

( · hcntid3 sa1t O ) 

noun 

1. a historical site, a building, or an area of the unspoilt 

natural environment, considered to be important to a country or 

area's heritage 

It is further submitted that Mumbai Heritage Conservation 

Committee, in another case, have themselves inferred that all the 

buildings notified under the Heritage Regulations for Greater 

Mumbai, would be reckoned as "Heritage Sites". More particularly, 

the said Committee (ANNEXURE-'A-5') observed as under: 

"So the view of eh MHCC is that the 'Heritage Site' as 

referred in the Petition would mean 'Heritage 

Building' and 'Heritage Precinct'. 

From the aforesaid it is clear and apparent that the land and 

building of the Project Proponent constituted a "Heritage Site" and 

as per the Coastal Regulation Zone Notification, 2019, it had to be 

reckoned as being in CRZ-IA area, for which the Competent 

Authority to grant CRZ Clearance was the Ministry of Environment, 

Forests and Climate Change and not the Maharashtra Coastal Zone 

Management Authority. 

In short, for the reason of wrong information submitted by 

the Project Proponent MCZMA granted the CRZ Clearance, 

whereas the Competent Authority was the MOEFCC. 

The legal provision in this respect is quoted hereunder: 
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7. CRZ clearance for permissible and regulated activities­

Delegation: 

(i) All permitted or regulated project activities attracting the provisions 

of this notification shall be required to obtain CRZ clearance prior to 

their commencement. 

(ii) All development activities or projects in CRZ-1 and 

CRZ-IV areas, which are regulated or permissible as per this 

notification, shall be dealt with by Ministry of 

Environment, Forest and Climate Change for CRZ 

clearance, based on the recommendation of the concerned Coastal Zone 

Management Authority" (Emphasis supplied). 

4.2 VIOLATION NO. 2: 

The Project Proponent did not submit the required 

information in the prescribed form as per Annexure-V of 

the Coastal Regulation Zone Notification, 2019: 

It is submitted that as per Clause 8 (i) (a) of the Coastal 

Regulation Zone Notification, 2019 the following has been provided 

for: 

8. Procedure for CRZ clearance for permissible and regulated 

activities: 

(i) The project proponents shall apply with the following documents to 

the concerned State or the Union territory Coastal Zone Management 

Authority for seeking prior clearance under this notification:-

(a) Project summary details as per Annexure-V to this notification. 

" 

From the submissions made by the Appellant to the 

Maharashtra Coastal Zone Management Authority, it is clear that a 

different form has been used and not the prescribed form. 

It is a very well-settled principle of law expressed through 

legal maxim - 'A verbis legis non recedendum est', which means 

that from the words of law, there must be no departure. 

Thus, if the prescribed form was Annexure-V then it was not 

open for the Project Proponent to not have submitted that 

272



112

particular form duly filled up. Instead, the Project Proponent 

submitted a form prescribed by the MCZMA which was different 

than one which is prescribed. 

The form submitted by the Project Proponent is placed as 

ANNEXURE-'A-1' above, whereas the prescribed form Annexure 

- V is placed as ANNEXURE-'A-6'. 

4.2 VIOLATION NO. 3: 

In the prescribed form earlier clearances were required 

to be mentioned - Since the Project Proponent did submit 

the Prescribed Form, therefore, he did not mention facts 

about earlier clearances which otherwise were legally 

untenable: 

It is submitted that as stated above, the Project Proponent did 

not submit the Application in the Prescribed Form which was 

appended to the Coastal Regulation Zone Notification, 2019 and 

named of Annexure - V (Prescribed Form annexed above as 

ANNEXURE-'A-6'). 

In the prescribed form, there was a specific column as under: 

1. PROJECT DETAILS 

"E. Whether the proposal is for (Select relevant field) 

(i) Fresh Clearance under CRZ 

(ii) Amendment to an already issued CRZ clearance 

(iii) Extension of validity of an already issued CRZ clearance" 

The Appellant submits that essentially this was an 

amendment to an already issued CRZ Clearance which has been 

placed as ANNEXURE-'A-17' (page No. 102) of the Memo of 

Appeal. 
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However, if the Project Proponent were to have mentioned 

that fact that it was an amendment to a CRZ Clearance, then it 

would have opened a can of worms for the Project Proponent. For, 

in that eventuality, it would have become apparent that the entire 

extension building and the change in reservation of the land from 

"Art Gallery" to Residential was without the statutory CRZ 

Clearance. 

In such an eventuality, it was an eminent possibility that not 

only would the Project Proponent have not got the CRZ Clearance, 

but far more than that, for the acts of not taking CRZ Clearance for 

the change in statutory reservation from "Art Gallery" to 

Residential and then to have constructed a six-floor building 

thereon, that would have made the MCZMA to have invoked their 

statutory powers and pushed for the demolition of the infringing 

structure. 

With the Project Proponent not revealing in the statutorily 

prescribed form that this was an extension to an already issued 

Environment Clearance, the entire proceedings related to grant of 

CRZ Clearance through the Impugned Order has become void. 

4.4 VIOLATION NO. 4: 

In Column No. 9 of the Project Details Form the Project 

Proponent has stated that the project is located in the 

non-eroding coast - however, the coast is eroding: 

As per the relevant part of the Coastal Zone Management 

Plan, there is a blue colour hazard line marked in the coast, in front 

of the land of the Project Proponent. 

However, at Sr. No. 9 of the form, the Project Proponent has 

stated as under: 

9. Project located in - Non-eroding coast 

Non-eroding coast
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Low and medium eroding coast 

High eroding coast 

The above-mentioned Information is incorrect because the 

coast which is in front of the land of the Project Proponent is an 

eroding coast marked with the blue colour "Hazard Line" 

[ANNEXURE-'A-7' (with supplied illustrations)] . As to what is a 

"Hazard Line" has been placed in Annexure-IV of the CRZ 

Notification, which is quoted hereunder: 

"2. Hazard Line: 

A 'Hazard line' has been demarcated by the Survey of India 

(SOI) taking into account the extent of the flooding on the land area due 

to water level fluctuations, sea level rise and shoreline changes 

( erosion or accretion) occurring over a period of time. The 

hazard line mapped by SOI has been shared with the coastal States or 

Union territories through NCSCM. The hazard line shall be used as a 

tool for disaster management plan for the coastal environment, 

including planning of adaptive and mitigation measures. With a view to 

reduce the vulnerability of the coastal communities and ensuring 

sustainable livelihood, while drawing the CZMP, the land use planning 

for the area between the Hazard line and HTL shall take into account 

such impacts of climate change and shoreline changes." (Emphasis 

supplied). 

The Appellant submits that since the Project Proponent 

submitted an incorrect information, the MCZMA could not apply 

its mind on this respect. 

5. The Appellant submits that from the above-mentioned

narration and presentation of facts a fresh "substantial question 

relating to environment" appears as under: 

"SUBSTANTIAL 

ENVIRONMENT": 

QUESTION RELATING TO 

• Is the site where the development is taking place a "Heritage

Site" and so is not in CRZ-11 but it is in CRZ-IA?
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• If it is a "Heritage Site", then who was the Competent

Authority to grant CRZ Clearance?

6. Accordingly, the above-mentioned clarification is being

submitted on behalf of the Appellant for necessary further Orders 

of this Hon'ble Tribunal. 

Place: Mumbai. 

Date: 22 April, 2025 
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ANNEXURE-'A-1' 
PROJECT INFORMATION DETAILS FORM 

[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

S.N PARTICULARS 
REMARKS 

To Be Provided By Applicant 

1. Name of the Applicant, Address and Contact details (Telephone nos. and e-mail

address)

Name Mrs. Gauri Shahrukh Khan 

Address 2090/A, Mannat, B.J. road, Band stand, 

Bandra West, Mumbai- 400050, 

Maharashtra. 

Contact No. 9833614500 

Email ID shahyrl 968@gmail.com 

2. Name of the Consultant and Contact details, if any

Name M/s. Eco Foot Forward Environmental 

Consultancy and Engineers Pvt. Ltd. 

Contact Details 8976718666 

3. Project Location

Co-ordinates (Latitude & Longitude) Lat.: 19° 2'48.49"N Long.: 72°49'13.53"E 

Survey No. 859,860,861, 862 

Village: Bandra 

District: Mumbai 

State: Maharashtra 

4. CRZ classification of project location as per Approved CZMP of 2019:

CRZ-IA/ CRZ-IB, CRZ-11, CRZ-IIIA, CRZ-

IIIB, CRZ - IV A, CRZ-IVB

(if project site falls in different CRZ The project site falls under CRZ II

categories the same may also be

elaborated)

a) If Project Site in CRZ- IA, provide details
The project site does not fall under CRZ - IA 

of Ecologically Sensitive areas:

Page 1 of 10
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

b) If Project Site in CRZ- II, provide details of 
Existing 2 level basement + existing Ground 

Landward side of existing road / existing 
floor + existing 1 st to 6th floor. 

authorized fixed structures 

c) If Project Site in CRZ- III, provide distance 

of project site from HTL & whether site The project site does not fall under CRZ III 

falls in NDZ 

5. Land details: 

a) Ownership of land 

b) Zoning / land use as per DP Remarks Residential (R ) 

c) Reservation as per DP remarks No 

6. Description of the project under consideration: 

a) Buildings / Resort / civic amenities 

i. Whether New Construction/ 
Reconstruction 

Reconstruction 

ii. Details existing authorized fixed 2 level basements + existing Ground floor + 

structure, in case of reconstruction existing 1 st to 6th floor 

iii. Proposed building floor details 02 Additional Floors 7th & gth Upper 

Residential Floor 

iv. Plot area 2446.40 sq.rut. 

V. FSI area 2707.40 

(Existing 2091.38 + Proposed 616.02) 

vi Non FSI area 

vii. Total Construction area 

viii. Height of structure 37.14 mtrs 

ix. FSI ratio and the governing town 

planning rules /regulations 

X. Details of provision of parking area As per DCPR 2034 

xi. Name of concerned Planning Authority MCGM 

Page 2 of 10 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

b) Coastal Roads / Roads on Stilt /Bridge Not Applicable 

i. Length & Width Not Applicable 

ii. Length traversing CRZ area Not Applicable 

iii. Area of land reclamation Not Applicable 

iv. Estimated quantity of muck/earth for 

reclamation 
Not Applicable 

V. Carrying capacity of traffic Not Applicable 

c) Erosion Control Measures 

(Like Seawall, Bunds, Gryons, Soft Not Applicable 

measures like) 

i. Length & Width Not Applicable 

ii. Whether proposal on beach area Not Applicable 

iii. Whether CWPRS report obtained Not Applicable 

d) Jetty / Port / Breakwater/ Harbor / 
Not Applicable 

Quays/ Wharves 

i. Length & Width Not Applicable 

ii. Area of reclamation if any Not Applicable 

iii. Purpose of project Not Applicable 

iv. Capacity Not Applicable 

e) Transmission lines Not Applicable 

i. Length of transmission lines Not Applicable 

ii. No. of Towers / Piers Not Applicable 

iii. Whether passing through ESA areas Not Applicable 

f) Pipelines from thermal power blow 
Not Applicable 

down 

i. Length of pipeline Not Applicable 

ii. Length traversing CRZ area Not Applicable 

iii. Depth and width of excavation Not Applicable 

iv. Length of pipeline from seashore to deep 
Not Applicable 

sea 

Page 3 of 10 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

V. Depth of outfall point from surface of sea 
Not Applicable 

water 

vi Temperature of effluent above ambient at 

disposal point. 
Not Applicable 

g) Marine Disposal of Treated Effluent Not Applicable 

i. Location of intake/ outfall Not Applicable 

ii. Depth of outfall point Not Applicable 

iii. Length of pipeline Not Applicable 

iv. Length traversing CRZ area Not Applicable 

V. Depth and with of excavation Not Applicable 

vi Length of pipeline from shore to deep 

sea/creek 
Not Applicable 

vii. Depth of outfall point from surface of 
Not Applicable 

water 

ii. Depth of water at disposal point Not Applicable 

ix. BOD, COD, TSS, Oil & Grease, heavy metals Not Applicable 

h) Facility for storage of 

goods/ chemicals 
Not Applicable 

i. Name and type of chemical Not Applicable 

ii. End use of the chemical Not Applicable 

iii. No. of tanks for storage and their 
Not Applicable 

capacities 

i) Offshore structures Not Applicable 

i. Exploration or Development Not Applicable 

ii. Depth of sea bed Not Applicable 

iii. No. of rigs/platform Not Applicable 

iv. Details of Group Gathering Stations Not Applicable 

j) Desalination Plant Not Applicable 

i. Capacity Not Applicable 

ii. Total brine generation Not Applicable 

Page 4 of 10 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

iii. Temperature of effluent above ambient at 

disposal point 
Not Applicable 

iv. Ambient salinity Not Applicable 

k) Mining of rare earth/atomic minerals Not Applicable 

i. Capacity, volume/area to be mined Not Applicable 

ii. Type of mineral to be extracted Not Applicable 

iii. End us of the mineral Not Applicable 

1) Sewage Treatment Plants Not Applicable 

i. Capacity Not Applicable 

ii. Total area of construction Not Applicable 

iii. Compliance of effluent parameters as laid 

down by CPCB/SPCB/other authorized Not Applicable 

agency 

iv. If discharge is in sea water/creek, 

distance of 

marine outfall points from shore/from 
Not Applicable 

the tidal river bank 

V. Depth of outfall point from sea 

water /river Not Applicable 

water surface 

vi Depth of seabed/riverbed at outfall point Not Applicable 

m) Lighthouse Not Applicable 

i. total area of construction Not Applicable 

ii. height of the structure Not Applicable 

n) Wind Mills Not Applicable 

i. capacity (MW) Not Applicable 

ii. height of the structure Not Applicable 

iii. diameter Not Applicable 

iv. length of blade Not Applicable 

V. speed of rotation Not Applicable 

Page 5 of 10 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

vi transmission lines (overhead or 

underground) 
Not Applicable 

o) Others (please specify with salient 

features) 
Not Applicable 

7. Clause of CRZ notification, 2019 under Section 5.2 (CRZ 11) (ivJ "Reconstruction of 

which the project is a permissible/ authorized buildings shall be permitted 

regulated activity without change in present land use, subject to 

the local town and country planning 

regulations as applicable from time to time 

and the norms for the Floor Space Index or 

Floor Area Ratio". 

8. Considering approved CZMP, Whether PP has carried out: 

a) CRZ map indicating HTL, LTL 

demarcation in 1:4000 scale prepared by Yes 

MoEF& CC Authorized agency 

b) Project layout superimposed on CRZ map 
Yes 

1:4000 scale 

c) Distance of project (in meters) from HTL 
--

to be stated 

d) CRZ map 1:25000 scale covering 7 km 
Yes 

radius around project site prepared 

9. Project located in 

a) Non-eroding coast 
Non-eroding coast 

b) Low and medium eroding coast 

c) High eroding coast 

10. Details of tree cutting (if applicable) Not Applicable 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

11. Distance of proposed project from 
SGNP - 13 km. 

ESA/marine park (if any) 

12. Consent from Maharashtra Pollution 

Control Boards obtained (Copy of NOC 
Not Applicable 

to be provided and conditions imposed to 

be stated.) 

13. EIA Complete Report Not Applicable 

EIA (Terrestrial) studies: carried out/not 
Not Applicable 

carried out 

EIA (Marine) studies: carried out/not 

carried out [State period of study month 

and Year] ( as applicable) 
Not Applicable 

Summary details to be 

provided/uploaded including 

recommendation made in EIAs 

14. Risk Assessment report: Not Applicable 

15. Disaster Management Plan / National 

Oil Spill Disaster Contingency Plan (if Not Applicable 

applicable) 

16. Project involving discharge of liquid 

effluents: 
Not Applicable 

Capacity of STP 

Quantity of effluent generated/treated 

Method of treatment & disposal 

17. Project involving discharge of solid waste: 

Page 7 of 10 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

Quantity of solid waste generated/type of The Type of Waste generated will be 

waste Construction Waste & Solid Waste. 

Method of disposal Construction Waste: 

Generated debris will be  disposed as per 

prevailing C&D management rule. 

Solid Waste: 

The municipal solid waste generated will 

be managed a s  p er p r e v a i l i n g  S o l i d  

W a s t e  Management Rule. 

18. Water requirement (KLD) and its source 

(including commitment of water supply) 
Source of water supply MCGM 

19. Details of water treatment and recycling 

(if any) 
Not Applicable 

20. Details of rainwater harvesting system Not Applicable 

21. Ground water withdrawal approval from 

CGWA or authorized body, if applicable 
Not Applicable 

22. Energy requirement and sources Source: Power will be sourced from the 

competent authority. 

23. Energy efficiency measures LED lighting / high efficiency pumps / High 

efficient motor with VFD 

24. Earlier, recommendation of Maharashtra 

Coastal Zone Management Authority No 

(MCZMA), if any 
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PROJECT INFORMATION DETAILS FORM 
[as per OM Dt. 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 o Bandra Villa e, H W ward, Mumbai, Maharashtra. 

25. Whether proposal attracts EIA 

Notification, 2006. (if yes, the category 
No 

thereof) Status of proposal for EC (as 

applicable) 

26. Cost of the project (Rs in Crores) Rs. 25 er 

27. Social and environmental issues and 

mitigations measures suggested 

including but not limited to R&R, Water, Not Applicable 

Air, Ecological aspects, Solid & Hazardous 

Wastes, etc. 

28. Benefits of the project To fulfil the additional requirements. 

29. Employment likely to be generated (Nos.) 10 

30. Details of Court cases, if any: pending / 
No 

disposed 

31. Additional information, if any None 

It is certified that the information given above are true to the best of my knowledge and belief 

and nothing contravening the provisions of CRZ Notification, 2019 has been concealed, 

therefore. I hereby indemnify the MCZMA and Environment & CC Department 

with respect to legal consequences arising out of the court cases of this project, if any. 

Page 9 of 10 
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PROJECT INFORMATION DETAILS FORM 
(as per OM Dt 26.02.2024) 

Proiect: Proposed Addition & Alteration of Existing Residential Building Land bearing C. T.S. No. 

859, 862, 861, 860 of Bandra Village, H/Wward, Mumbai, Maharashtra. 

Signature :  

Date: Name: 

Place: Designation : 

Organization :  

E-mail: 

Mobile: 

Phone 

Page 10 of 1 0  
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ANNEXURE-'A-2' 

GREATER MUMBAI 

DEVELOPMENT PLAN-2034 

DEVELOPMENT CONTROL AND PROMOTION 

REGULATIONS-2034 
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PART - X SPECIAL PROVISIONS 
DCPR-2034 

PART X SPECIAL PROVISIONS 

51. Parking Authority 

MCGM, with approva l of Corporation i n  consu ltation with GoM, sha l l  constitute a Parking Authority 

at MCGM leve l to p lan, regulate a nd manage a l l  on/off street parking and pub l ic  pa rking p laces u nder 

the physica l ju risd iction of G reate r M u m ba i .  The constituted Pa rking Authority, i nter a l ia, w i l l  fix a nd 

promu lgate parking fees as we l l  as pena lties for va rious a reas/zones i n  MCG M .  

52. Conservation of Heritage 

1. Definition: 

(i) "Conservation" means a l l  the processes of looking after a p lace so as to reta i n  its h istorica l and/or 

a rch itectura l  and/or aesthetic a nd/or cu ltu ra l  sign ifica nce and  inc ludes mai ntena nce, prese rvation, 

restoration, reconstruction and adoption or a com bination of more than  one of these. 

( i i )  "Prese rvation" mea ns a nd inc ludes ma inta i n i ng the fa bric of a p lace in  its exist ing state a nd 

reta rd ing deterioration .  

( i i i )"Restoration" means a nd i nc l udes return ing the exist ing fa bric of  a p lace to  a known ear l ier state 

by removing accretions or by reassemb l i ng exist ing components. 

( iv) "Heritage Site" mea ns the a rea with in  the boundary / extent of the he ritage bu i ld ing / Preci nct / 

natu ra l  a rea inc l uded i n  the he ritage l ist a nd as shown on  the map. 

(v) "Natura l he ritage site" sha l l  i nc lude, natura l  sites or precisely de l i neated natu ra l a reas which 

a re of outsta nd ing va lue  from the point of view of science, heritage conservation or natura l  beauty; 

geologica l a nd physiogra ph ica l formations and precise ly de l ineated a reas which constitute the 

habitat of th reatened species of a n ima l s  and p la nts and a re of outstand ing va lue from the poi nt of 

view of ecology or conservation;  natu ra l  featu res consisting of physica l  a nd bio logica l formations or 

groups of such formations, which a re of outsta nd ing (specia l )  va lue  from the aesthetic or scientific 

point of view. 

2. Applicability: 

This Regu lation sha l l  apply to the he ritage l ist as sha l l  be notified by GoM from t ime to t ime 

(here i nafter refe rred to as Listed Heritage Bu i ld ings/Structu res/P recincts/Sites) and to a ny d raft 

Heritage List (s) as pu b l ished by the GoM . /M un ic ipa l  Com missioner .  

3. Restriction on Development/Redevelopment/Repairs, etc. : 

( i )  Deve lopment, additions / a lte rations, repai rs, restoration, i n  respect of graded he ritage bu i ld ings 

or bu i ld i ngs in he ritage precincts or he ritage sites sha l l  be in accorda nce with the provisions 

mentioned at 9 (C & D) of this regu lation .  

( i i )  Provided that i n  exceptiona l cases, for reasons to be recorded i n  writi ng, using h is powers of 

specia l perm ission, the Com missioner, may overru le the recom mendation of the M HCC. The decision 

of the M u nic ipa l  Com missioner sha l l  not be subject to cha l le nge by the M HCC thereon sha l l  be fi na l .  

( i i i )  I n  re lation to  re l igious bu i ld ings i n  t he  said List, t he  changes, repairs, add itions, a lte rations and  

renovations requ i red on re l igious grounds mentioned in sacred texts or as a part of  ho ly  practices 

l a id down in re l igious codes sha l l  be treated as perm issi ble, su bject to their  be i ng in  accorda nce a nd 

consona nce with the o rigi na l  structu re a nd a rch itecture designs, aesthetics a nd other  specia l 

features thereof. P rovided that before a rriv ing at h is decision, the Com missioner sha l l  ta ke i nto 

consideration the recommendations of the Mumbai  Heritage Conservation Com mittee .  
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PART-I ADMINISTRATION 
DCPR-2034 

{ 107) "Sa nctioned or Approved P l an" mea ns the set of p lans i n  connection with a deve lopment wh ich 

a re du ly a pproved and sa nctioned by the P l an n ing Authority . 

{ 108) "Service road" means a road/ lane provided at the front, rea r  or side of a plot for service pu rposes. 

{ 109) "Site/P lot" means a pa rce l or piece of l and enc losed by defi n ite boundaries. 

{ 1 10) "Site, Corner" mea ns a site at the junction of l and fronting on two or more roads o r  streets. 

( 111 )  "Site, Depth of" mea ns the mean  horizonta l d ista nce between the  front and rea r  site bou nda ries. 

( 112)  "Site with doub le frontage" means a site having a frontage on two streets other than a corner 

p lot .  

{ 113) "Site, I nterior or Ta ndem" means a site access to wh ich is by a passage from a street whether such 

passage forms pa rt of the site or not .  

( 1 14) "Smoke-stop door" means a door for preventing or check ing the spread of smoke from one a rea 

to a nother. 

( 1 15) "So la r  Energy System" means a device to heat the water or generate power using so la r  energy . 

{ 116) "Sta i r-cover/Stair case Room" mea ns a structu re with a covering roof over a sta i rcase and its 

la nd ing bui l t  to enc lose on ly the sta i rs for the pu rpose of provid i ng protection from the weather 

and not used for human  habitation .  

( 1 17) "St i l t" mea ns a space with in  fra mework of co l um ns, bea ms a nd s labs without enc losu re of wa l ls 

over which the bu i l d ing rests. It is used for pa rking pu rposes/other  se rvices as provided u nder 

these Regu lations. 

{ 1 18) "Storey" mea ns the portion of a bu i l d ing inc luded between the su rface of a ny floor and the su rface 

of the floor next above it, or if there be no floor above it, then the space between any floor and 

the cei l i ng next a bove it. 

{ 119) "Su b-station" mea ns a station for transform ing or converting e lectricity for the transm ission or 

d istri bution thereof a nd i nc l udes transformers, converters, switchgea rs, capacitors, synchronous 

condensers, structu res, cab le and other a ppu rtenant equ ipment and a ny bu i ld i ngs used for that 

pu rpose a nd the site thereof. 

( 120) "Tenement" mea ns an  i ndependent dwe l l i ng u n it with a kitchen or a cooking a l cove .  

( 121 )  "Theatre" mea ns a p lace of  pu b l ic enterta i nment for the pu rpose of  exhibition of  motion pictu re 

and  or d ramas and other socia l or cu ltura l  programs.  

( 122)  "Tower- l i ke structure" means a structu re i n  which the height of the tower-l i ke portion is at least 

twice that of the broader base. 

( 123) "Travel d ista nce" means the d ista nce from the entrance/exit of the remotest 

Apa rtment/office/u n it/Prem ises on a floor of a bu i l d ing to a p lace of safety be it vertica l exit or a 

horizonta l ly exit or a n  outside exit measured a long the l i ne  of trave l .  

( 124) "Vo l ume to p lot ratio (V. P .R . ) "  means the ratio expressed i n  mete rs of the vo lume of a bu i l d ing 

measu red i n  cu bic meters to the a reas of the p lot measu red in square meters. 

( 125) "Water c loset (W.C. ) "  means a privy with a n  a rra ngement for fl ush ing the pan with water, but 

does not i nc lude a bath room .  

( 126) "Water course" mea ns a natu ra l  cha n ne l  o r  an a rtificia l channe l  formed by tra i n ing o r  d iversion 

of a natu ra l  channe l  mea nt for ca rrying storm and waste water. 
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LANGUAGE TRANSLATOR GAMES SCHOOLS More ... 

Collins heritage site ANNEXURE-'A-4' X Q 

French I German Ital ian I Span ish 

l·NiiH,tJ Summary Sentences ► 

Definition of 'heritage site' 

heritage site 
in British English 

( ' hmtrd3 sart O ) 

noun 

eoooo 

1 .  a historica l site, a bui lding, or an area of the unspoilt natura l 

�i:i_���()_i:1_���-�- considered to be !�P.?_�!?_�-� to a country or area's 
heritage 
the problems of managing heritage sites of this type 
Island residents are campaigning to save what they say is an 
important heritage site. 

2. See a world heritage site 

Collins English Dictionary. Copyright © HarperCollins Publishers 

Examples of 'heritage site' in a sentence 

heritage site 
These examples have been automatically selected and may contain sensitive content 

that does not reflect the opinions or policies of Collins, or its parent company 

HarperCollins. 

We welcome feedback: !_e_/!_D_'!__a_'}_�x_i!!!'E!�-?�'!!� . .'!�e_ to the Collins team. !l_(!�cj_'!}l}!_e_�: 

The _c_�'!!.E!!!!g_'?_ group was !!!_�(!_� forced to apologise for_cj_{�!'!!/?_!'}_g_ 
the ancient heritage site. 
THE GUARDIAN (20 15) 

It-��!<!_ changes in species _cj!��!..'f!_l!_�[<?._'}_ and _[!E_'!_f}_cj_[!_'!_c_(}_ were 

already being recorded at world heritage sites. 
THE GUARDIAN (20 1 9)  

Everyone ��y� we have to do a _'!_{c_(}_j9_� so we can leave this a s  a 
heritage site. 
THE GUARDIAN (20 1 6)  

-�?<_f}_�j'}_g_ control over the land through _c_9_'}_?_��!!��[9._'}_ E!<?if!_c_!� or 
destruction of some heritage sites have marked this rule. 
THE GUARDIAN (2020) 

The _c_'!_'.!_f!..'}_� !_<?_i!_<!_ _�(}_�f!..C� this world heritage site and -�-i!_'!!Ef!..:� 

!!��(!_�-� to !}_1!_0_<!_,:(}__cj_� of other [!!_f}_�!�!�!'!c_ !!!_<?_0_1!_'!1_(}_'}_!� across the 
site. 
THE GUARDIAN (2020) 

_'Y_9__',y_ a world heritage site, it was _v_!?..{�f!_<!_ by more than two _'!!!!![<?..'?_ 
foreign tourists last year. 
TIMES, SUNDAY TIMES (20 1 6)  

You may also like 

lil 

More ... 

( @ Ward l e  H elper 

EJI Scrabble Tools 

Quick Word Challenge 
Question: 1 - Score: 0 / 5 

HOUSEHOLD 

What is this an image of? 

( dustpan ) 

( d ishwasher 

bookcase 

ironing board ) 

Next 

Get your pass todayl 

) 

,_. V ivaTechnology_EU_lO I'm In! 

The Fasci nati ng 
Jou rney of the Word 
'Ta riff 

Tariff is the word on everyone's 
lins. Wh;it is the storv hehinrl the 

., 
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ANNEXU RE-'A-5' 
M UNICIPAL CORPORATION OF GREATER MUMBAI 

No. CHE / 971 1 /DPC/Gen r b l t o  I 'l-ol't 

Subject: Application fi led before the 'National Green Tribuna l ' ,  Pune Bench, 
u/no/1 4/20 1 4  (WZ) by Shri .  Santosh Daundkar. Respondents: The 
Secretary, MOEF and ors. 

- Regard ing heritage sites and CRZ-1. 

Ref:- Letter dtd . 3 .7 .20 14  from Advocate Ad itya Pratap for Shri Santosh Daundkar 

addressed to the member Secretary , MHCC. 

A letter dtd . 3 .7 . 20 1 4  from Advocate Aditya Pratap was received on 5 .7 .20 14  by the 
MHCC member secretary ,Ch .Eng . (D .P . )  's office, intimating that Shri Santosh Daundkar has 
fi led an application with the Hon'ble National Green Tribunal ,  Pune Bench situated at Council 
Hall Pune. The MHCC is respondent No. 8 in the Petit ion. It was informed that the case was 
l ikely to come on 9th Ju ly before the Tribunal when the appl icant shal l  press for prayers for 
interim relief. However, it is learnt that the matter has not come up for hearing yet. 

The Secretary MOEF, Secretary Min istry of Cu ltures, Member Secretary NCZMA, 
member Secretary MCZMA, Secretary U .D .Dept . ,  Secretary Dept. of Tourism and Culture, 
Commissioner MCGM, Member Secretary MHCC, Dy.Ch . Eng . (B .P . )  City and Dy.Ch.Eng. 
(B .P . )  W.S. have been made as respondents. 

In the Petition it is prayed broadly as follows -

i) that the MOEF, MCZMA and MCGM be directed to treat al l  areas which are 
with in the notified · entage Precincts' and which are within 1 00 mtr. Periphery 
of 'Heritage Bui ldings' as being in CRZ-I and restrict constructions in a manner 
provided for CRZ - 1  areas in the CRZ Notification 201 1 and 1 991 . 

that, as per office memorandum of MOEF of dtd . 1 2 . 1 2 .201 2 and 27 .6 .20: 3 al l  

constructions which are going on within such 'Heritage Areas; and 'Heritage 
ii) 

iii) 

Sites' be stayed 

h MOEF and MCZMA immediately to take remedial action for the 
that, t e , . , 
d l ·t ·on of all the bui ldings which have come up in  Heritage Areas , 

emo , , 
N l r f 

'Heritage Sites' and in 'Heritage Precincts' in violation of CRZ ot1 ,ea ,ons o 

201 1 and 1 99 1 . 

Further, Show Cause notice to be issued to all the project proponents and all 

the occupants of the building . 

- -

-
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iv) that the MCGM and the Project Proponents be asked to pay compensations 
I • 

for the loss of environment under the Pol luter-Pays Principle and the amount 

to be used to restore the seren ity of heritage i n  CRZ areas. 

As per the notice served to the Committee the matter was to come up for hearing on 

9t July 201 4  but from the website of NGT it is learnt that the matter d id not come up on the 

said date. It was also decided that the 'Environmental Protection Act' must be referred to 

see if there is a definit ion of 'Herita·ge sites'. If so, the defin ition is to be adopted. If not, al l 

sites and precinct included in  the heritage l ist as heritage s ites and heritage precincts would 

necessari ly attract the provisions of CRZ-1 . 

The matter was again -d iscussed in tne rvTT-iCC meeting held on 20 .9 .20 1 4. The 

Chairman, MHCC, on behalf of the Committee instructed that the BMC Counsel I legal dept. 

Officers who appears before the NGT; should represent the MHCC also. 

The MHCC prima-facie observed that the Coastal Regu lation Zone Notification 201 1 ,  

does not define the "Heritage s ite" as mentioned in  ( i )  CRZ- 1 -A (k) .  It appeared to the MHCC 

that this defin it ion would have to be expla ined by pursuing the defin ition of "Heritage 

Bui ld ing" and " Heritage Precincts" as per Section 2( 1 3) (b)&(C) of the MRTP Act 1 966. So 

the view of MHCC is that the 'Heritage s ite' as referred in the Petit ion would mean "Heritage 

Bui ld ing" and "Heritage Precincts" . It was decided that the said view of the MHCC be placed 

before the NGT by the counsel of BMC. 

By d i rection ,  the views of the MHCC are forwarded herewith for information and 

consideration please. 

With regards,  

Dy. Law Officer, MCGM, Smt. Purandare 

Adv. to Shri Santosh Daundkar 1 05, Venka tesh Chambers N 

Sd / -
oy. Municipal Architect 

{Development Plan) 

, r. J .B .  Petit High School, Presco Copy forwarded for information .  p( . 
tt Road, Fort, Mumbai - 1 . 
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ANNEXURE-'A-6' 
[ 'lWT  II-� 3(i) ] 5 1  

ANNEXURE-V 

PROJECT INFORMATION DETAILS 

1 .  PROJECT DETAILS 

A. Project Name 

B. Survey No./ Vi l lage/ Co-ordinates 

C. District 

D.  State 

E.  Whether the proposal is for (Select relevant f ield) 

( i ) Fresh Clearance under CRZ 

( i i )  Amendment to an already issued CRZ clearance 

( i i i )  Extension of valid ity of an already issued CRZ clearance 

F. Name of the Applicant 

G. Address of the Appl icant 

H. Contact detai ls (Telephone nos. and e-mai l address) 

I .  Cost of the project (Rs in crores) 

2. BENEFITS OF THE PROJ ECT 

A. Detai ls of Project Benefits 

B. Employment Likely to be Generated (Yes/No) 

If Yes 

(i) Total Manpower Requirement 

( i i )  Permanent Employment (Numbers) 

( i i i )  Temporary Employment (Numbers) 

(iv) Temporary Employment- During Construction (Numbers) 

(v) Temporary Employment- During Operation (Numbers) 

3. DESCRI PTION OF THE PROJECT UNDER CONSI DERATION (Select the Category of 
the project) : 

A. Resort I Buildings / civic amenities 

( i ) Total area/Bui lt-up area ( in sqm. )  

( i i )  Height of structure 

( i i i )  FSI ratio 

(iv) Name of concerned town plann ing authority/ Panchayat etc. 

(v) Detai ls of provision of car parking area 

B. Coastal Roads / Roads on Sti lt 

( i ) Area of land reclamation 

( i i )  Estimated quantity of muck/earth for reclamation 

( i i i )  Traffic carrying capacity 

(iv) Dimensions of road 

C. Pipelines from thermal power blow down 

(i) Length of pipel ine 

( i i )  Length traversing CRZ area 
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52 THE GAZETTE OF INDIA : EXTRAORDINARY 

( i i i )  Depth of excavation 

(iv) Width of excavation 

(v) Length of pipel ine from seashore to deep sea 

(vi) Depth of outfal l  point from surface of sea water 

(vi i )Temperature of effluent above ambient at disposal point 

D. Marine Disposal of Treated Effluent through pipelines 

( i) Location of intake/ outfal l  

E. 

F. 

G. 

( i i )  Depth of outfal l point 

( i i i )  Length of pipel ine 

(iv) Length traversing CRZ area 

(v) Depth of excavation 

(vi) Width of excavation 

(vi i )  Length of pipel ine from shore to deep sea/creek 

(vi i i )  Depth of outfal l point from surface of water 

(ix) Depth of water at disposal point 

(x) BOD, COD, TSS, oi l  and grease, heavy metals in the effluent 

Facil ity for storage of goods/chemicals 

( i) Name of chemical 

( i i ) End use of the chemical 

( i i i )  No. of tanks for storage 

(iv) Capacity of tanks 

Offshore structures 

( i) Exploration or development 

( i i ) Depth of sea bed 

( i i i )  No. of rigs 

(iv) No. of platform 

(v) Detai ls of group gathering stations 

Desal ination Plant 

( i) Capacity of desal ination 

(ii) Total brine generation 

( i i i )  Temperature of effluent above ambient at d isposal point 

(iv) Ambient sal in ity 

(v) Disposal point 

H. Mining of atomic minerals 

(i) Capacity of min ing 

( i i ) Type of mineral to be extracted 

( i i i )  End use of the m ineral 

[PART II-SEC. 3(i)] 

(iv) Government order for min ing lease/exploration and approved min ing plan detai ls 

(v) Extent of min ing lease area 
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[ 'lWT  II-� 3(i) ] 

I. Sewage Treatment Plants 

( i) Capacity 

( i i ) Total area of construction 

( i i i )  Compl iance of eff luent parameters as laid down by cpcb/spcb/other authorised 
agency 

(iv) Whether discharge is i n  sea water/creek? 

If yes 

• Distance of marine outfall point from shore/from the tidal river bank 

• Depth of outfal l point from sea water/river water surface 

• Depth of seabed/riverbed at outfal l  point 

J. Lighthouse 

( i) Total g round area of foundation/platform 

( i i ) Height of the structure 

K. Wind Mil ls 

( i )  Capacity (MW) 

( i i ) Height of the windmi l l  

( i i i )  Diameter of the windmi l l  

(iv) Length of blade 

(v) Speed of rotation 

(vi) Transmission l i nes (overhead or underground) 

L. Others 

( i) Please specify with sal ient features 

( i i ) Upload relevant Documents (upload PDF only) 

53 

4. PROJECT LOCATION AS PER CRZ CLASSIFICATION (If project site falls in d ifferent/mu lt iple 
CRZ categories the same may also be elaborated) 

5. CLAUSE OF CRZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE 
/REGULATED ACTIVITY 

6. MANDATORY FIELDS FOR PROJECT ASSESSMENT 

A. CRZ map in 1 :4000 scale indicating HTL, L TL demarcation and distance of the nearest 
project boundary ( in meters) from HTL to be stated 

( i) Upload Map (km l f i le) 

B. Project layout superimposed on CRZ Map 1 :4000 scale with classification of project 
location including other notified ESAs prepared 

(i) Upload Map (km l f i le) 

c. CRZ map 1 :25000 scale covering 7 km radius around Project site 

(i) Upload Map (km l f i le) 

7. PROJECT LOCATED IN (Select Type) 

( i) Non eroding Coast 

( i i ) Low and Medium erod ing coast 

( i i i )  High eroding Coast 
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8. DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO) 

IF YES 

(i) Detai l  of area diverted 

( i i ) Forest clearance to be submitted (Upload document) 

( i i i )  No. of trees to be cut under the project 

[PART II-SEC. 3(i)] 

(iv) Compensatory afforestation plan to be submitted (Upload document) 

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE 
SANCTUARY 

(i) With in  1 0  ki lometre radius from the project site (Yes/No) 

If YES 

• Permission from NBWL to be submitted (Upload document) 

1 0. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS 
OBTAINED (YES/NO) 

If YES 

( i) Copy of NOC to be provided (Upload document) 

( i i ) Condit ions imposed to be stated (Upload document) 

1 1 .  Envi ronment Impact Assessment (EIA) studies (relevant fields to be fil led) 

A. Terrestrial studies: 

(i) Summary detai ls of E IA (Terrestrial) Studies 

( i i ) Upload Recommendation made in E IAs (Upload document) 

( i i i )  State period of Study 

B. Marine Studies 

(i) Summary detai ls of E IA (Marine) Studies 

( i i ) Upload Recommendation made in E IAs (Upload document) 

( i i i )  State period of Study 

1 2. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY 
PLAN (if appl icable) 

1 3. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS: 

( i) Capacity of Sewage Treatment Plant 

( i i ) Quantity of effluent generated 

( i i i )  Quantity of effluent treated 

(iv) Method of treatment and disposal 

1 4. PROJECT INVOLVING DISCHARGE OF SOLID WASTE:  

( i) Type of solid waste 

( i i ) Quantity of sol id waste generated 

( i i i )  Method of d isposal 

(iv) Mode of transport 

1 5. WATER REQUIREMENT in kilo litres per day (KLD) 

( i) Quantity of water required 

( i i ) Source of water 
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( i i i )  If Ground water (Upload a copy of approval from Central Ground Water Authority or 
other authorised body) 

(iv) If other Source (Upload a copy of permission from competent authority) 

(v) Mode of transport 

(vi) Commitment of water supply (Upload document) 

1 6. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Al lowed) 

Type/ Quantity of Treatment Treatment 
Source Waste Capacity Method 

Water (Ki los Litre 
Generated per Day) 
(Ki los Litre 
per Day) 

1 7. DETAILS OF RAINWATER HARVESTING 

( i) No. of Storage tanks 

( i i ) Total capacity of tanks 

( i i i )  No. of Recharge Pits 

(iv) Capacity of pits 

1 8. ENERGY REQUIREMENT AND SOURCES 

( i) Total Power Requ i rements (kwh) 

( i i ) Source 

Mode of 
Disposal 

( i i i )  Upload Copy of Agreement (upload pdf only) 

(iv) Stand by Arrangement (Details) 

1 9. ENERGY EFFICIENCY/SAVING MEASURES 

( i) Source/Mode 

( i i ) Detai ls of savings 

Quantity of Quantity of Treatment 
Discharged Water used in  
Water (Ki los Recycl ing/Reuse 
Litre per (Kilo Litre per Day) 
Day) 

20. RECOMMENDATION OF STATE COASTAL ZONE MANAGEMENT AUTHORITY 

(i) Upload Copy of CZMA recommendations (Upload pdf on ly) 

( i i ) Compl iance status of the Condit ions Imposed 

21 . WHETHER PROPOSAL ATTRACTS EIA NOTI FICATION, 2006. (Yes/No) 

If YES, 

( i) the category thereof 

( i i ) Status of proposal for EC (as applicable) 

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASU RES SUGGESTED 
INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES, 
ECOLOGICAL ASPECTS, ETC. (Brief Details to be Provided) 

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project 
and/or land in which the project is proposed to be set up? (Yes/No) 

If Yes, Pending or Disposed (Select relevant) 

( i) Name of the Court (Supreme Court, High Court, National Green Tribunal) 

( i i ) Case No. 
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56 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II-SEC. 3(i)] 

( i i i )  Case Detai ls 

(iv) Orders/Directions of the court, if any and its re levance with the proposed project 
(Upload document) 

24. ADDITIONAL INFORMATION, If any 

UNDERTAKING : I t is certified that the information g iven above are true to the best of my knowledge 
and belief and noth ing contravening the provisions of CRZ Notification ,  201 1 has been concealed 
therefore. 

Name and Signature of the appl icant: 

Date : 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 1 10064 

and Published by the Controller of Publications, Delhi- 1 10054. 
A LQ K 

KUMAR 

Digital ly signed 

by ALOK KUMAR 

Date: 201 9.01 .2 1  

1 4:33:36 +05'30' 
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